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The 23th July 2015
Public Distribution System (Control) Amendment Order, 2015

No. Pra.4/PDS-07/2014-5819—1In exercise of power conferred by Sec 3 of the Essential
Commodities Act, 1955 (Central Act 10 of 1995). The Govt. of Bihar, Food and Consumer
Protection Department, Bihar, Patna hereby substitutes the para-4 of GSR-S.S-4-V.2-04/2001-5738
dated 23-06-2011 by the following with immediate effect :—

“4. In case demise of licensees within 58 (fifty eight) of their age then only license on
compassinate ground shall be admissible to their dependent.”

By Order of the Governor of Bihar,
L. P. SINGH,
Joint Secretary to Government.
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